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[Mr. Speaker]

wrong or right. If you want, you can
change them. I do not think it applies
to others and not to you. You are in
the Rules Committee and have been
taking active part in its deliberatjons.
The rules provide that when there is
no time or for any other reason, the
House is adjourned, only a written
statemeny js to be layd on the Table
of the House.

SHR] JYQTXRMOY BOSU: This is
a very unusual type of statement...

MR SPEAKER: May be usual or
unusual. . I have not heard any
usual statement from you; jt is always
unusual. Fortunately, for two days
you were not here, the work was
gomg on smoothly.

Rannways Rep TaRIFF (FirTH AMEND-
MENT) RuLes, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): 1 beg to lay on
the Table a copy of the Rajlways Red
Tariff (Fifth Amendment) Rules, 1978
(Hind{ and English versions) publish-
ed in Notification No. G.S.R. 913 in
Gazette of India dated the 15th July,
1978, jssued under gection 47 of the
Indian Railways Act, 1890. [Placed in
Library. See No. LT-2584/78]

NO11FIC\TIONS UNDER INCOME-TAX AcCT,
1961, WEeALTH Tax  (AMENDMENT)
RuLes, 1978, zrc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to Imy
on the Table:—

{I) A copy each of the following
Notifications (Hindi and English
versions) under section 206 of the
Income-tax Act, 1981;—

() The Income-tax (Third
Amendment) Rules, 1978, publish-
ed in Notification No. S.0. 222(E)
in Gazette of India dated the 31st
March, 1978.

(ii) The Income-tax (Fourth
Amendment) Rules, 1978, publish~-
ed in Notification No. S.0. 351 (E)
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in Gazette of India dated the 24th
May, 1978,

(iii) The Income-tax (Fifth
Amendment) Rules, 1878, publigh-
ed in Notification No, 8.0, 356(E)
in Gazette of India dated the 25th
May, 1978.

(iv) The Income-tax (Sixth
Amendment) Rules, 1978, publish.
ed in Notification No. 8.0. 363(E)
in Gazette of India dated the 29th
May, 1978.

(v) The Income-tax (Seventh
Amendment) Rules, 1978, publish-
ed in Notification No, SO. 433(E)
in Gazette of India dated the 7th
July, 1978.

(vi) The Income-tax (Eighth
Amendment) Rules, 1978 publish-
ed in Notification No. S.0. 464(E)
1n Gazette of India dated the 24th
July, 1978 [Placed in Labrary.
See No L.T-2585/78 ]

(2) A copy of the Wealth-tax
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. S.0. 434(E) in
Gazette of India dated the 7th July,

1978 under sub-section (4) of
section 46 of the Wealth-tax Act,
1957, [Placed in Library. See No.
LT-2586/78.]

(3) A copy of the Gift-tax
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Not:fication No. S.O0. 435(E) in
Gazette of India dated the 7th July,
1978, under sub-section (4) of section
48 of the QGift-tax Act, 1958. [Placed
in Library. See No, LT-2587/78.]

(4) A copy of the Companies
(Profits)  Surtax (Amendment)
Rules, 1978 (Hindi and English
versions) published in Notification
No. S.0. 438(E) in Gozette of India
dated the 7th July, 1878, unfler sub-
section (3) of gection 25 of the Com-
panies (Profits) Surtax Act, 1064.

[Placed in Library. See No. LT-2588/
78.3

(5) A copy of the Interest-tax
(Amendment) Rules, 1978 (Hindi
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and English versions) publisheq in
Notification No. S.0. 47T(E) T
Gazette of 11dia dated the 7th July,
1978, under sub-section (@) of
section 27 of the Interest-tax Act,
1974. [Placed in Library. See No.
LT-2589/78 )

(6) A copy each of Notifications
Nos. BSR. 390(E) and S8O0I(E)
(Hindi and Enghsh versions) pub-
lished in Gazette of Indie dated the
31st July, 1978, together with an ex-
planatory memorandum, rescinding
the provisions of Notificationg Nos.
13-Customs and 14-Customs dated
the 7th January, 1878, under section
150 of the Customs Act, 1962.
[Placed wn Ltbrary See No, LT-
2590/78)

ot gen @ Ao e (A ) wse
wﬂw.ﬁmﬁqﬁm&m s wm oy
oY wqreY & gyt o &, feara oA, o @

 REPEE!

FEELFE
:114g

?a‘i ) o
3;;1 2279
174239 2
éi&-§ i
itisgﬁw ua’;’g

niﬂzzﬂﬂgéaiﬂn

13
F- -

]
éia

:

|

3
iis
:;ia
i31-

]

iz
d
H
%3

and properties to
Harijans (CA)

1215 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: 8ir, I have to report
the following message received from
the Secretary-General of Rajye
Sabha;—

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha I am directed to
enclose a copy of the Coast Guard
Bill, 1978, which has been pagsed
by the Rajya Sabha at its sitting
held on the 2nd August, 1878.”

12.15¢ hrs,
COAST GUARD BILL
As PASSED BY RAJYA SABHA
SECRETARY: Sir, I lay on the

Table of fhe House the Coast Guard
Bill, 1878, as passed by Rajya Sabha.

1216 hrs

CALLING ATTENTION TO MATIER
OF URGENT PUBLIC IMPORTANCE

THREAT TO LIVES AND PROPERTIES OF
HARr1JANS IN KANJHAWALA VILLAGF,
NEAR Drrmx

SHRI V M SUDHEERAN Allep-
pey): I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public impor-
tance and request that he may make
a statement thereon:

“The reported mtustion prevail-
ing in Kenjhawala village, near
Delhi, directly threatening the lives
and properties of Harijans.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL):
Sir, one hundreq and twenty families
of Harijans and other landless persons
were allotted lang in village Kanjha-
wala, Nangloi Block in the Union



